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CENTRAL ADMINISTRATI ve TRIBUNAL PRINCIP AL B gy cH
0.4.No, 719/13997

- -
New Delhi: thigs the 2/ day of July, 1998,
HON 'SLE MR..S, R, ADIGE, vI cF CHAI RN (n),
HON'BLE MRS, L aKsHNI SUAMIN ATHMN, M B ER: (3)

Shri Bratma §/o sh, Sunara, _
o No.ZM » 6th Blo ok, Tirlokpuri '

Reu Del hi=-094 | oes Rpplicantd
(8y Adwocate: shrg Po T S.Murthy)
’ Ve'rsys

1. Union of India through

the Secretary

Ministry of Rail yay s,

(Reil yay Board), Rail Bhawan,

New Dalhi,1
2. The Gengpal Manager,

No rthem Rall yay,

Baroda House,

New Dslhie1
3. The thief Mmoginaser(ct il Bhgineering ),

Northem Rail way,
Baroda House,

New Delhi-1, _ °scoe RBSpOndents,
(8y Adwcates shri N;K;Agarwal)

| _AUDENT
HON 'BLE MR, 5, Rs ADIGE, VI CF CHAT R AN () ,
In this 04, filed on 2143,97 applicant
Seeks the relisfs prayed for in para 8 thereo P,

2. W8 have heargd applicant fg counsegl
Shri RMurthy ang reSpoqdmts;’ mhnsel Shri AQarwal,

3. fPplicant himselp adnits in para 2 of his
rejoindepr that he has app roached t‘he Tribunal ff yg
years aftgp ‘sen‘ding two reminders to respondents

in respact of his g risvance , No satisfactory

Teasons have been gi ven to explain this delay and g ygn
a petition for condonation of delay has not been
f.lled. |

4 ‘The 04 is thersfore grossly time barred and
o
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hit by limitation under section 21 AT Act, and
the judgments cited in the CAT PB ju coment
dated 30,5.96 in 0 No,1782/1995shri Bani stngh
& Ors Vs’ UDI" & Ors, on the point of limitation
squarely apply to thg facts and. circumstancges of

the p resent cases

5. . The OA is thergfore dismissed, No costs,
( MRS, LARSHMI summm/ M) (. .R.Aoms

M M8 £R(D) VICE CHal mnﬂ(a)
/ug/ .




